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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 22" November, 2021.

L. A. Bill No. 16 of 2021

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

-

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows,-

‘1. (1) This Act may be called the Andhra Pradesh Charitable and Hindu Religious
Institutions and Endowments (Amendment) Act, 2021.

(2) It shall be deemed to have come into force with effect on and from the 1*
September, 2021.

2. In the Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments Act, 1987 in section 152, in sub-section (1), the following
proviso shall be inserted, namely, -

“Provided that where the Dharmika Panshad could not be constituted as prescribed
above, the official members, at item Nos. (i) to (1v) shall discharge the functions of
the Dharmika Parishad”.
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Repeal and Savings.

Ordinance No. 13 of
2021.

3. (1) the Andhra Pradesh. Charitable and Hindu Religious Institutions
and Endowments (Amendment) Ordinance, 2021 is hereby repealed.

2) Notwithstanding such repeal, anything done or any action taken under

the said Ordinance shall be deemed to have been dope or taken under

this Act.
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STATEMENT OF OBJECTS AND REASONS

According to sub-section (1) of section 152 of the Andhra Pradesh Charitable
- and Hindu Religious Institutions and Endowments Act, 1987 (Act No.30/1987), the
~ Government has constituted the “Andhra Pradesh Dharmika Parishad” for the State

con51st1ng with four official members and seventeen non—ofﬁmal members from dlfferent

walks of life.

According to sections 15(iv), 51 to 55 and second proviso under section 144
the Andhra Pradesh Dharmika Parishad having functions such as (1) appointment of
Board of Trustees to the institutions whose annual income is between Rs.25.00 lakhs to
Rs.1.00 crore; (2) Removal of Matadhipathi of Mutt; (3) ﬁlling up the temporary vacancies
and permanent vacancies in the office of Matadh1path1 (4) Recognition of Matadh1path1
(5) framing of scheme to Mutts for administration, etc.,

To avoid hampeﬁng of functions of Dharmika Parishad due to non-formation of
full body, the Government has proposed to amend section 152 of the said Act No.30/
- 1987.

- Accordingly, it has been decided to amend the Andhra Pradesh Charitable and
Hindu Religious Institutions and Endowments Act, 1987 (Act 30 of 1987) suitably.

As the Legislature of the State is not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately, the Andhra
Pradesh Charitable and Hindu Religious Institutions and Endowments (Amendment)
Ordinance, 2021 (Andhra Pradesh Ordinance No. 13 of 202 1) was promulgated by His
Excellency the Governor on the 27" August, 2021 which has been pubhshed in the
Andhra Pradesh Gazette on 1% September, 2021.

The Bill seeks to replace the said Ordinance and to give effect to the above
decision. :

VELAMPALLI SRINIVASARAO,
MINISTER FOR ENDOWMENTS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY

0000

The Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments (Amendment) Bill, 2021, after it is passed by the Legislature of the State,
may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

VELAMPALLI SRINIVASA RAO,
MINISTER FOR ENDOWMENTS.

P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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